Criminal cases/Complaints pending against M.Ps /MLAs

PUNJAB & U.T.CHANDIGARH

AS ON 31.03.2026

Previous | Institution | Disposal Closing
Balance as Balance as
Sr.No. District Name on on
01.03.2026 31.03.2026
1 Amritsar 10 0 0 10
2 Barnala 0 0 0 0
3 Bathinda 3 0 0 3
4 Faridkot 2 0 0 2
5 Fatehgarh Sahib 0 0 0 0
6 Fazilka 1 0 0 1
7 Ferozepur 1 0 0 1
8 Gurdaspur 1 0 1 0
9 Hoshiarpur 0 0 0 0
10 |Jalandhar 4 0 0 4
11 | Kapurthala 2 0 0 2
12 Ludhiana 11 1 0 12
13 Mansa 1 0 0 1
14 Moga 0 0 0 0
15 |Pathankot 2 0 0 2
16 Patiala 5 0 1 4
17  Rupnagar 4 0 0 4
18 |SAS Nagar 11 0 0 11
19 Sangrur 4 0 0 4
20 |SBS Nagar 0 0 0 0
21 |Sri Muktsar Sahib 2 0 0 2
22 |Tarn Taran 2 0 0 2
TOTAL 66 1 2 65
U.T.Chandigarh 9 0 0 9




Details of pending Criminal cases/Complaints against MPs/MLAs in the State of Punjab as on 31.03.2026

Sr. District Name |[Name of the[Name of[Name of MLA| Sitting/ [Title of the/Case No.CNR No. |Date and[Police Offence Maximum [Date of filing|Date of filing[Date of filingDate of fr Present status and its | Stay, if any, by Total no.| No. of No. of Expected COMMENTS OF
No. Court MP Former |case assigned  in| number of FIR Station jalleged punishment |Challan charge sheet (Criminal charge next date higher court of witnesses | witnesses | time of [DISTRICT &
the Court Complaint witnesses| examined | remain to be |completio SESSIONS JUDGE
examined | n of trial
SH. BALJINDER OM PARKASH| FORMER |STATE OF PC/9/2023 PBASO1- 20/09.07.2023 | VIGILANCE | 13(2) PC |5 YEARS 31.08.2023 | 31.08.2023 09.07.2023 05.08.2024  |Case is fixed for - 49 15 34 - Case is fixed for
SINGH, AD&SJ, SONI PUNJAB VS 31.08.2023 |015380-2023 BUREAU ACT 30.04.2026 for 30.04.2026 for
1 |Amritsar IAMRITSAR oM Prosecution Evidence. IProsecution Evidence.
PARKASH
SONI
SH. SANJEEV MS. FORMER [EX MLA CRA/336/2024| PBASO1- 28/18.07.2012 | AIRPORT |417 R/w 120|3 YEARS 04.12.2024(Ap - - -— 21/04/2026 - - - - - 21/04/2026
. KUNDI, GURIQBAL GURIQBAL 020306-2024 AMRITSAR | B ,471 R/w peal against /Arguments |Arguments
2 |Amritsar IAD&SJ, KAUR KAUR VS 120 BIPC Conviction
IAMRITSAR STATE
IMS. SUPREET SH. FORMER BIKRAMIIT coMmr/ PBAS030036 - SADAR 190 CRPC |2 YEARS - 18.11.2016 19.05.2016 18.11.2016  |Case is fixed for - 5 5 0 1 YEAR (Case is fixed for
KAUR, CIM, BIKRAMIIT SINGH VS 264/2016 002016 U/s 499,500, 04.04.2026 for Evidence. 04.04.2026 for
IASR - SINGH SANJAY 501,502, [Evidence.
3 |Amritsar MAJITHIA SINGH & 120-B,34
SH. OTHERS IPC
SANJAY
SINGH SITTING
MS. SUPREET SH. IFORMER |STATE VS |CHI/2171/2021PBAS030211 203/2020 CIVIL LINES |U/S 188/270/6 MONTHS  |08.11.2021 27.03.2023 - 27.03.2023  |Case is fixed for STAYED BY 10 8 0 Case is fixed for
KAUR, CJM, MALKEET LOVE 232021 IPC OR FINE OF 04.04.2026 for awaiting  |Hon'ble PHHC at 04.04.2026 for awaiting
4 |Amritsar IASR SINGH AR KIRANPREE RS. 1000/~ further orders from CHANDIGARH - further orders from
IT SINGH & Hon'ble High Court. CWP-PIL-29- Hon'ble High Court.
OTHERS 2021(0&M)
MS. SUPREET |SH. - SITTING BHAGWAN [COMI/ PBAS030125 NA SADAR U/S 499/500 2 YEARS OR NA NA NA NA Case is fixed for - - - - Case is fixed for
IKAUR, CIM, GURJIT VALMIKI  272/2025 382024 IPC FINE OR 02.04.2026 for Evidence. 02.04.2026 for
IASR SINGH VEER BOTH Evidence.
5 |Amritsar IAUJLA SANGATHA _
N VS
GURJIT
SINGH
AUJLA
IMS. SUPREET - SH. ANIL FORMER |STATE VS |CHI/2107/2022|PBAS030261 206/2021 SADAR  |188/269/270|2 YEARS 21.12.2022 Charge yet to - Charge yet to be [No further order has been | STAYED BY 11 - - - INo further order has
IKAUR, CIM, JOSHI RANJIT 802022 IPC and 51 be framed framed received from Hon’ble Hon'ble PHHC at lbeen received from
IASR SINGH AND National High Court. Case is CHANDIGARH Hon’ble High Court.
6 |Amritsar ANOTHER Disaster adjourned to 18.04.2026 | CRM-M 45305- Case is adjourned to
Management for awaiting further order 2023 18.04.2026 for awaiting
and 3 from Hon’ble High Court. further order from
Epidemic Hon’ble High Court.
Disease Act
IMS. SUPREET SH. FORMER |STATE VS [CHI/212/ IPBAS03- 09/2022 SULTANWIN| 188 IPC 51 |6 MONTHS  |13/02/23 13/02/23 - Charges yet to be [Case is fixed for STAYED BY 14 - - - Case is fixed for
IKAUR, CIM, BIKRAMIIT BIKRAMIIT 2023 004001-2023 D DISASTER framed 18.04.2026 for Hon'ble PHHC at 18.04.2026 for
7 |Amritsar IASR SINGH SINGH MANAGEM /Appearance. CHANDIGARH |Appearance.
MAJITHIA MAJITHIA ENT ACT CWP-PIL-29-
2021(0&M)
SH. SH. IFORMER |STATE VS |CHI/252/2021 [PBASA10020 169/2020 AJNALA |U/S 188/270|5 YEARS 10.09.2021 16.05.2023 NA NA No further order received | STAYED BY - - - 6 No further order
PALWINDER AMARPAL AMARPAL 43-2021 IPC from the Hon’ble High Hon'ble PHHC at MONTHS [received from the
8 |Amritsar SINGH, SDJM, SINGH @ SINGH @ Court, Chandigarh. Same | CHANDIGARH [Hon’ble High Court,
IAJNALA BONNY BONNY be awaited till 01.05.2026.] CWP-PIL-29- Chandigarh. Same be
2021(0&M) awaited till 01.05.2026.
IMS. SH. VEER IFORMER |STATE VS |CHA/476/2021 PBASA10020 152/2020 LOPOKE |U/S 188/270|5 YEARS 10.09.2021 24.11.2022 24.11.2022  |No further order received | STAYED BY 8 2 6 6 No further order
SATWINDERJIT SINGH 'VEER 392021 IPC from the Hon’ble High Hon'ble PHHC at MONTHS [received from the
9 |Amritsar IKAUR, CJJD SINGH Court, Chandigarh. Same | CHANDIGARH Hon’ble High Court,
ICUM JMIC, be awaited till 22.04.2026., CWP-PIL-29- Chandigarh. Same be
IAJNALA 2021(0&M) awaited till 22.04.2026.
MS. SH. MANJIT |[FORMER |[POORAN COMA/ PBASB10007 KHILCHIAN u/s 'Upto 10 NA NA 13.10.2015 NA Case is fixed for - - - - - Case is fixed for
RAMANDEEP SINGH SINGH VS 20/2015 972015 326,321,323, YEARS 01.04.2026 for 01.04.2026 for
10 |Amritsar IKAUR, JMIC, MANIJIT 341,148,149 /Appearance. IAppearance.
BABA BAKALA SINGH & IPC
OTHERS
Barnala NIL




Sr. District Name [Name of theName of[Name of MLA| Sitting/ [Title of the/Case No.CNR No. [Date andPolice Offence Maximum |Date of filingDate of filingDate of filingDate of framingPresent status and its | Stay, if any, by |Total no.| No. of No. of Expected COMMENTS OF
No. Court MP Former |case assigned  in ber of FIR |Station jalleged punisk Challan charge sheet Criminal charge next date higher court of witnesses | witnesses | time of [DISTRICT &
the Court Complaint witnesses| examined | remain to be (completio SESSIONS JUDGE
VES examined | n of trial
( ORDER
PASSED BY
HON’BLE HIGH ALL THE
COURT IN CWP
CONCERNED
NO.16384-2024 IAPPROXI OFFICERS HAVE
FURTHER ORDER|IN WHICH THE MATELY BEEN DIRECTED TO
IMS. SURINDER| STATE OF ps FROM HON’BLE HIGH|OPERATION OF THREE EXPEDITE
. PAL KAUR, AMIT PUNJAB VS PBBTO1- 7/7-A PC CHARGE NOT|COURT NOT] THE 'YEAR
11 Bathinda IAD&S]J, - RATTAN SITTING AMIT PC/4/2023 004216-2023 01/16.02.2023 \BZIIJGRH};A\SCE IACT - 17/04/23 NA NA FRAMED RECEIVED BACK. BE| IMPUGNED 34 0 34 (AFTER Tl-ll)égl])EOCS:S[])E(S)];?pY
IBATHINDA. RATTAN. AWAITED TILL| PROSECUTION IVACATI
AVOIDING
18.04.2026. SANCTION ON OF|
UNNCESSARY AND
DATED STAY)
02.08.2023 ADJOI%}?NNI\C’;IENTS
ANNEXURE P2 :
IS ORDERED
TO BE
STéExs'ED )
(ORDER
PASSED IN
CRM-M-16839-
NO FURTHER ORDERS| 2024 AS PER ﬁf&%)g
OF THE HONBLE| WHICH THE ONE
SH. INDERJEET] SARUP STATE VS HIGH COURT]| CASE IS
12 [Bathinda SINGH, JMIC, _ CHAND | FORMER [HARPINDER CHI/495/2020 P00 103%9%0 lug/23.06.2020 |[FEERMAL, - |186/269/270 - 30.07.2021 NA NA (CHARGE  NOTIRECEIVED. CASE IS STAYEDTILL | 24 0 2 NEAR -do-
IBATHINDA. SINGLA SINGH IADJOURNED TO| STAY ORDERS VACATI
08.05.2026 FOR| PASSED IN ON OF
AWAITING THE SAME.| CWP-PIL-29- STAY
2021 & CWP-
PIL-112-2023
REMAINS
OPERATIONAL)|
ICW-4 JASVEER SINGH
IPRESENT AND
EXAMINED. NO OTHER|
CW IS PRESENT. ON
JOINT REQUEST, CASE IS
IADJOURNED TO
07.04.2026 FOR|
REMAINING EVIDENCE|
OF COMPLAINANT,|
REJOINDER TO THE
SH. INDERJEET MAHINDER ‘REPLY _ TO  THE IAPPROXI
13 [Bathinda SINGH, MIC, oA - SITTING [RANR ) VS icomuon2001 PPBT030050 lag 3 06,2000 - [THERMAL, - |188/269/270 - 30.07.2021 NA NA - o s . ; . MATELY -do-
. RANOUT DIRECTION TO THE 'YEAR
IACCUSED TO
SURRENDER HER|
IPASSPORT BEFORE THE
ICOURT FILED BY]
ICOMPLAINANT), FILED
BY ACCUSED’, BY]
ICOMPLAINANT NOT]
[FILED. SAME BE ALSO
FILED ON THE DATE
[FIXED.
Sh. Krishan Kant NIL Kushaldeep Former State Vs. PC/1/2023 PBFDO1- 13/ Vigilance 13(1)B, 10 Years 13.07.2023 Nil Nil 24.11.2023 10.04.2026 for Nil 47 44 3 2 Years |In compliance to the
Jain, Ld. Singh Dhillon Kushaldeep 002815-2023 | 16.05.2023 Bureau 13(2) PC and prosecution Evidence lletter No. 1047 Spl dated
Additional Singh Dhillon Ferozepur 120B IPC 29.09.2020 and No.
. Sessions Judge, Range 907/Spl./Gaz.11.17 dated
14 [Faridkot Faridkot 27.05.2022 officer
concerned has been
directed to expedite the
case at the earliest
Sh. Krishan Kant | Sukhbir Former State Vs. SC/160/2023 | PBFDO01- |129/07.08.2018 City 307,119,109,| 10 Years and | 24.02.2023 Nil NIL Nil 15.04.2026 for awaiting Yes 218 Nil 218 3years |In compliance to the
Jain, Ld. Parkash Singh| 005174-2023 Kotkapura |153,295A,32 fine order from Hon’ble High letter No. 1047 Spl dated|
Additional Badal & Anr. 3,324,341,42 Court (Matter stayed by 29.09.2020 and No.
Sessions Judge, 7,504,34,120 Hon’ble High Court as per]| 907/Spl./Gaz.I1.17 dated
Faridkot B,IPC and order passed in CRM M 27.05.2022 officer
27/54/59 47941-2024 with CRM concerned has been
Arms Act. 32683-2024 In CRM M directed to expedite the
51561-2019) case at the earliest




Sr. District Name |[Name of the[Name of[Name of MLA| Sitting/ [Title of the/Case No.CNR No. [Date and[Police Offence Maximum [Date of filingDate of filingDate of filingDate of framingPresent status and its | Stay, if any, by | Total no.| No. of No. of Expected COMMENTS OF|
No. Court IMP Former |case assigned  in| ber of FIR |Station jalleged punishment |Challan charge sheet |Criminal charge next date higher court of witnesses | witnesses | time of [DISTRICT &|
the Court Complaint witnesses| examined | remain to be (completio SESSIONS JUDGE
examined | n of trial
IFatehgarh Sahib NIL
Case is pending for]
lawaiting further order of]
IHon’ble Supreme Court
25283060 of India (SLP (Cil. No,
8’5 1<IDPS Further  orders  from| 2100/2024). Now matter|
= i i
S ACT.25.54.5 Hon’ble Supreme Court of| stands  adjourned  to
2 9 Am,w ’ India not received. Now| 13.04.2026 for awaiting|
Sh. Ajt Pal State v/s § Act.66 matter stands adjourned to further ~ order  from
. S R Sukhpal Singh L Sukhpal =] 35 dated Sadar c R Charge Not  |13.04.2026 for awaiting B _ Hon’ble Supreme Court|
16 Fazilka Singh, AD&SJ Khaira Sitting.  |qinoh Khaira| N0 0522024 3 05.03.2015 | Jalalabad |Mormation| 20 Year | 20012024 | 20.01.2024 Framed so far. [further order of Hom’ble Yes 50 Lyear |+ fndia and in the
[Fazilka S Technology . .
etc. IS Act.Enhance Supreme Court of Indial lalternative for arguments
[ . and in the alternative for| on question of charge.
o) d offence U/s| X o
[y 27-A27-B ar on question of| The concerned presiding]
NDPé Act charge. officer has been|
? sensitized to dispose of]
201 IPC L
the case expeditiously as
per the directions issued|
by Hon’ble High Court
IMs.  Lukhvinder| - Satkar Kaur Former State Vs PC/31/2023 |PBFZ010079| 23/18.09.2023 VB 13(1)B, 10 years 14.11.2023 | 14.11.2023 - 07.06.2024  02.04.2026 for Defence| No 48+4= 52 -- 1 month [The Court concerned has|
[Kaur, Addl. Distt.| Gehri Satkar Kaur 212023 13(2) PC Evidence 52 (43 been directed to make
& Sessions Judge, Gehri & Anr. ACT and examined + strenuous  efforts  to
IFerozepur 120B IPC 9 given up) dispose of the case, at|
the earliest and no
17 |Ferozepur ladjournment be given
lexcept for the special/|
substantial reasons to be
recorded on moving of]
written application by]
ithe concerned pa;

[Hoshiarpur NIL

AS  PER  THE
DIRECTIONS ISSUED
BY HON'BLE HIGH
COURT VIDE LETTER|
DIRECTOR NO 1047 SPL GAZ-
OF COMPLAIN 1(10/15) DATED
ENFORCEM TU/S 44 & 29.02.2020 THE

ENT GOVT. DIRECTOR |45 OF THE CONCERNED
SH. RAJEEV BHARAT OF INDIA OF  |PREVENTI JUDICIAL OFFICERS|
18 JALANDHAR | K.BERI, ASJ, - BHUSHAN | FORMER | VS ‘2:2%?‘; 5?552101378 - ENFORCEME|ON OF THE| 7 YEARS - - 26-09-2024 ;ISL\ZEE; ARG%N([EI‘Z?;ZSGAND NOT STAYED | 64 0 64 5 YEARS |ARE BEING
JALANDHAR ALAS ASHU BHARAT NT, GOVT. | MONEY 04, DIRECTED TO TAKE
BHUSHAN OF INDIA  |LAUNDERI EARNEST AND
SHARMA NG ACT PROACTIVE ~ STEPS|
ALIAS 2002 FOR EARLY|
ASHU DISPOSAL  OF THE

ICASES PENDING|
IAGAINST SITTING|

orR FORMER
MP/MLAs .
S

PARMINDER STATE OF U/S 7/7A OF,

SINGH RAI PUNJAB VS PS PCACT
19 JALANDHAR | ADDITIONAL SH.RAMAN | gi11inG | SUKHDEV | PC/6/2025  [FoOR0L 14.05.2025/23 | VIGILANCE |  61(2) | 7YEARS | 14.07.2025 | 14.07.2025 _ CHARGES NOT| ~ FOR REPLY AND NA ) 0 92 1 YEAR -do-

DISTRICT & ARORA 011117-2025 FRAMED YET 07.04.2026

VASHIST & BUREAU | 238,308(2)
SESSIONS OTHERS BNS
JUDGE

JALANDHAR




Sr. District Name |[Name of the[Name of[Name of MLA| Sitting/ [Title of the/Case No.CNR No.  [Date and[Police Offence Maximum [Date of filingDate of filingDate of filingDate of framingPresent status and its | Stay, if any, by | Total no.| No. of No. of Expected COMMENTS OF|
No. Court IMP Former |case assigned  in ber of FIR |Station jalleged ish Challan charge sheet |Criminal charge next date higher court of witnesses | witnesses | time of DISTRICT &|
ithe Court Complaint witnesses| examined | remain to be (completio SESSIONS JUDGE
examined | n of trial
15.09.2021(SU| 15.09.2021(8
PPLEMENAT UPPLEMEN
ARY ATARY
01 MONTH | CHALLAN CHAOL]}AN
ggDSI-}JSPIéISL é)II\SIg\;IJA;{‘/i\Ilgg S?ﬁgglgs PBJL0301260| 273 DATED DIV NO. 8, 188 IPC, 3 I\ESN(?H r gg:fégnT SII\;III{\?GI\II-IJIT NOT YET 18.05.2026 SIX
20 JALANDHAR : ’ 2) FORMER CHI 2423/2021 *7 |ED ACT, 51| IMPRISONM | BAINS AND AWAITING ORDER NOT STAYED 7 0 7 -do-
CIM SINGH AND 52021 17.09.2020 JAL. BAINS AND FRAMED MONTHS
JALANDHAR BALWINDER OTHERS DM ACT | ENT/FINE | BALWINDER BALWINDE FROM HIGHER COURT
SINGH BAINS Rs 200 TO SINGH
R SINGH
1000/- BAINS BAINS
PRESENTED PRESENTED
ON
01.11.2021) 01.11.2021)
506-
IMPRISONM
ENT FOR 2
YEARS, OR
DR. SUSHIL STATE VS FINE, OR
BODH, PCS, SHEETAL SHEETAL PBJL0301608| 63 DATED DIV NO. 6, BOTH, 509- 07.04.2026 SIX
21 JALANDHAR M ANGURAL FORMER ANGURAL CHI/851/2018 72018 18.05.2017 JAL. 506/509 IPC SIMPLE 21.05.2018 21.05.2018 06.06.2022 CONSIDERATION NOT STAYED 5 5 0 MONTHS -do-
JALANDHAR & OTHERS IMPRISONM
ENT FOR 1
YEAR, OR
FINE, OR
BOTH
The concerned Courts
have been directed to
make strenuous efforts
to dispose of the cases,
Rana Gurjit Manju Rana PBKP030052 U/s 191, 193 Preliminary Evid aé'the ear“ets {aand' o
» . ana Gurji - s 191, 193, reliminary Evidence, adjournment be given
22 [Kapurthala CIM, Kapurthala| ™~ Singh Sitting GV?.R",“H COMI12/2022\" 55027 195,199 IpC| 3 Years 09.02.2022 27.04.2026 NIL except for the
urjit Singh . .
special/substantial
reasons to be recorded
on moving of written.
application by the
concerned party
MS. SHAGUN, State of Us-
23 [Kapurthala SDil\é[jgg’ M- S“kilf;f;“gh Sitting P;‘Eﬁbpxs CHI/1/2026 PBI§§2C()12%°UO 25/2023 PS Bholath éigfggggg 7years | 13-02-2026 | 13-02-2026 185%?;%“;; NIL 26 0 26 -do-
BHOLATH Singh Khaira 120-B
Comments - Kindly refer|
to the Hon'ble High Court
Letter No. 1047 Spl. Gaz-|
T1(10/15) dated 29.09.2020|
lon the subject cited above,
It is submited that, there are|
inow total 12 cases falling
186, 353, lunder the subject cited
s 332, 333, Further order from Yes z‘l?;}?ifampmdiﬂg Shclssiél;z
" 307, 394, Hon'ble High Court not | as per order dated -
HARVINDER STATE VS LIFE . . IDivision. The cases at Sr.
24 [Ludhiana SINGH, ASJ, N/A g%gﬁgﬂm FORMER | KAMALIJIT |[SC/36170/2013 5(1)3;62?.12_013 113/19.06.2009 LL?]?II{)II;EI{\I A };‘S’Bﬁ%c IMPRISONM | 16.09.2009 | 07.06.2017 N/A N/A fs%‘;ﬁn igtg“’z‘;g}gfgsg Lpio/'logg(')zg(/’zlg 1‘;‘by 22 1 21 oﬁe“;‘;;‘sr No. 12 has been reporied by
LDH SINGH ENT e i . the court of Dr. Jasveer|
AND 25, 27, for awaiting further order | Hon'Ble High Singh, JMIC, Ludhiana,
54, 59 of Hon'ble High Court. Court. Out of these 12 cases 6
JARMS ACT cases are stayed by,
Hon’ble High Court as|
reported by  concerned
icourts. It is  further|
submitted that strenuous|
lefforts are being made to|
dispose of the cases at the|
learliest.




Sr. District Name [Name of theName of[Name of MLA| Sitting/ [Title of the/Case No.CNR No. [Date andPolice Offence Maximum |Date of filingDate of filingDate of filingDate of framingPresent status and its | Stay, if any, by |Total no.| No. of No. of Expected COMMENTS OF
No. Court MP Former |case assigned  in ber of FIR |Station jalleged isk Challan charge sheet Criminal charge next date higher court of witnesses | witnesses | time of [DISTRICT &
the Court Complaint witnesses| examined | remain to be (completio SESSIONS JUDGE
examined | n of trial
307,427,148,
149,506,188,
336 IPC
IAND
25,27,54,59
ARMS ACT
JAND 51
IDISASTER
IMS. STATE VS IMANAGEM LIFE ;
. IAMANDEEP SIMRANJIT SIMRANJIT PBLDO1- ENT ACT Prosecution Evidence for Around
25 [Ludhiana KAUR, ASJ, N/A SINGH BAINS FORMER SINGH SC/181/2023 1004523-2023 19/08.02.2022 SH]MLAPURI339 AND 3 LY\]%RISONM 21.02.2023 10.01.2025 NA N/A 02.04.2026 Not stayed 32 0 32 one year -do-
ILDH BAINS IEPIDEMIC
DISEASES
IACT-375
IAND 127
IREPRESEN
TATION OF
THE
PEOPLE
IACT-900
Rigrous
smare vs e
IMS. RADHIKA SIMRANIJIT 376,354,354 02.05.2026 for awaiting
26 [Ludhiana PURL ASJ, LDH | ~NA [OIMRANIIT | popnvipr | SINGH | sCr141/2023 [FELDOL- 180/10.07.2021 | PIVISION [ 506 10 [years may 10.11.2021 N/A N/A N/A order from Hon'ble High 24 0 24 Two and -do-
SINGH BAINS 003958-2023 NO.6 extend to life Half Year.
BAINS & OF IPC imprisonment court
OTHERS and liable to
fine
Yes
As per order of
Hon'ble High
o vs ey pvatigerderon | B0
. ‘wall 1ng order from .
27 [Ludhiana BANGARH, N/A AMRINDER FORMER |AMRINDER coMa/ PBLDO3- N/A N/A 199 IPC UPTO SEVEN N/A N/A 01/12/2016 NOT FRAMED | Hon'ble High Court for 2019(0&M), 4 4( ?rellmry 4 3 months -do-
ICJSD cum CJM, 12412/2016 018136-2016 YEARS CRM-M-15062- Evidence )
SINGH SINGH IAND 277 04.04.2026
ILDH OF IT ACT 2019(0&M) and
CRM-M-14983-
2019(0&M) the
final order has
been stayed.
188,505, IPC
3
MS. DAZY STATE VS g?;giz[éc
. IBANGARH, SIMRANJIT SIMRANJIT |CHI/ IPBLDO03- DIVISION THREE Consideration on
28 [Ludhiana ICISD cum CIM, N/A SINGH BAINS FORMER SINGH 140627/2021 1040627-2021 325/06.09.2020 NO.8 15’\4CT, 1897, YEARS 13.09.2021 29.08.2023 N/A N/A application for 07.04.2026 Not stayed 7 5 2 3 months -do-
ILDH BAINS IDISASTER
MANAGEM
[ENT ACT
BHARAT
MS. DAZY BHUSHAN STATE VS
29 [Ludhiana E?SI\E)GCﬁi}&M, Sil}}g};‘;‘lm ASHU FORMAR ?&%TIEET CHI/1014/2025 gﬁ}zlgg?z_ms 14/28.02.2024 | DIV.NO. 1 135(3:’186'34 TWO YEARS| 07.03.2025 C}f‘fgfrfeg"‘ N/A N/A On x%ﬂ%‘;‘g for Not stayed 10 10 0 3 months —do-
LDH SANJAY BITTU
ITALWAR
CRM-
MS. DAZY BIKRAM - M39744/2023
BANGARH SANJAY BIKRAM SINGH PBLDO3- 500, 501, 12.09.2016 Awaiting Order from decided on
30 [Ludhiana CISD cum C’JM SINGH SINGH SITTING MAJITHIA |CRM/69/2016 000474-2016 N/A JODHAN (502, 120-B2 YEARS N/A N/A 12.01.2016 ( Notice of Hon'ble High Court for | 27.03.2026 by 8 6 2 1 year -do-
LDH ’ MAJITHIA VS SANJAY IPC accusation ) 04.04.2026 Hon'ble High
SINGH Court,
Chandigarh.
IMS. DAZY IMPRISONM
STATE VS 61-1-14 OF .
31 |Ludhiana [BANGARH, na  |[KULDEEP loORMER |KULDEEP  |CHA/414/2023|FCLDO% 59/2023 DIVNO.5 [EXCISE  [INTFOR3 1 o 672023 | 26.07.2023 NIL N/A 20.04.2026 for awaiting NO 9 0 9 1 Year -do-
ICJSD cum CJM, SINGH VAID SINGH VAID. 051864-2023 IACT 'YEARS OR File
LDH WITH FINE
294,188,269, VES
waiting orders from |has stayed the cases
32 [Ludhiana Z}L ?:L}r;[\ic N/A z;ll\\fﬂgﬁg‘xﬁerS FORMER [|SINGH 57}511/6/2021 g?’;é?(l)i-OZl 128/16.05.2021 DI\I\/IISIGON OF MONTHS/FIN| 06.09.2021 N/A N/A N/A Hon'ble High Court for | registered during 10 N/A N/A 1 year -do-
pta, BAINS & : DISASTER [E OR BOTH 03.04.2026 Covid-19 period of
OTHERS IMANAGEM offence u/s
ENT 188,269,270 IPC




Sr. District Name [Name of theName of[Name of MLA| Sitting/ [Title of the/Case No.CNR No. [Date andPolice Offence Maximum |Date of filingDate of filingDate of filingDate of framingPresent status and its | Stay, if any, by |Total no.| No. of No. of Expected COMMENTS OF
No. Court MP Former |case assigned  in ber of FIR |Station jalleged isk Challan charge sheet Criminal charge next date higher court of witnesses | witnesses | time of [DISTRICT &
the Court Complaint witnesses| examined | remain to be (completio SESSIONS JUDGE
examined | n of trial
Proceedings stayed
vide order dated
08.05.2023 in
CRM-M-23232-
STATE VS ders £ 2023 passed by the ABOUT 1
. SIMRANIJIT Awaiting orders from |Hon'ble Punjab and
. Sh. Gurinder SIMRANJIT CHI/ IPBLDO03- DIVISION (353,186,332, | ) y ) YEAR
33 [Ludhiana Singh, JMIC N/A SINGH BAINS FORMER ;IANI%]; N 172152021 037932-2021 207/21.10.2015 NO.7 188,149 IPC 3 YEARS 06.09.2021 N/A N/A N/A Hon bteg}(l)lz‘gl;é%ult for Ha‘;ydaeni]hl-lilcghhlgglurt 16 0 16 AND 6 -do-
OTHERS ’ court ordered to MONTHS
adjourned the case
case beyond the
date fixed before the|
Hon'ble High Court.
STATE VS
. PROSECUTION
. Sh. Gurinder RAJINDERPA HARPREET |CHI/ IPBLDO03- 406,420,120
34 [Ludhiana Singh, JMIC N/A L KAUR SITTING SINGH & 15991/2021 016766-2021 49/05.03.2015 DAKHA B IPC 7 YEARS 14.10.2020 09.08.2023 N/A N/A EVIDENCE FOR Not stayed 21 5 16 2 years -do-
20.04.2026
OTHERS
APPROX
9
MONTHS
. STATE VS 406,420,467, PROSECUTION
35 [Ludhiana Drtiasceiinaly I EEL FORMER [SAYED (= LR 84/23.06.2023 [RABHA NAG468,471,120-[10 YEARS 11/12/2023 | 09/03/2026 - - EVIDENCE FOR NO 15 2 13 EROM -do-
UMIC SINGH 67513/2023  (087858-2023 DATE OF
PARVEZ IB IPC 09.04.2026
FRAMIN
G OF
CHARGE
Sh. Rajinder Nazar Singh  [Sitting Nazar Singh |COMI/ IPBMNO- NIL City I Mansa 500,501,502 |2 Years NIL NIL 30/07/19 Not Framed Yet [For the reasons mention in|NIL 6 inil 6 inil
Singh Nagpal, Manshahia 'Vs Bhagwant 177/2019 3001785-2019 IPC the applications, personal
IAdditional Chief (Former MLA) Mann appearance of accused
Judicial 'vs Bhagwant MP R.S. Jolly and Bhagwant
Magistrate, Singh Mann Mann exempted for today
Mansa MP now MLA only. Reply to application
for exemption of the
36 Mansa applicant Bhagwant Mann
from appearing physically
land allowing him to
lappear through VC filed.
Copy supplied. Adjourned
to 10.04.2026 for
consideration.
Moga NIL
) U7S= 21(T) of
Mines and Minerals|
(Development and
IRegulation) Act,
1957 maximumt
limprisonment for a
term which may
lextend to five
|years, or with fine
21(1) of 'which may extend
B to twenty five
Sh. Joginder Pal Cha:k:jn x?nes i;nd thousand rupees, or
presented on inerals with both.
BA/[g&i]Eil(()ISalljppaly SRD:FJJf;/f;»S:ﬂS State Vs 06.06.2024 Taragarh, (Developme | 2) O/S: 379 19C 02.07.2024 For Prosecution Evidence
- " P . CHA/02/2025 | PBPOO01- |FIR no. 88, dated fa8AMM, it and [mprisonment for 3 (Charge - For Prosecution
37 [Pathankot District and - Nagar Colony, Former (Joginder Pal District . [vears or fine or 06-06-2024 - - after Reframing of Charge No 18 8 0 | - R
. : and transferred | 003823-2025 |  29.12.2023 Regulation) fpom  3)U/s - Reframed on Evidence
Sessions Judge, Sujanpur, & Ors. ¢ Pathankot oth.  3)U/S - on 09-04-2026
Pathankot District to court o Act, 1957, 353 1PC 11-12-2025)
Pathankot Sessions on 22- 379,353, o or fine
08-2025 332, 186, 34 [/ X0 0 4t
of IPC 332 IPC
Imprisonment for 3
|vears, or fine, or
both. 5
U/Sec:- 186 IPC
Imprisonment for 3
imonths, or fine of
500 rupees, or both.
6) U/S:- 34 IPC
U/s 126(2) :-
simple
. impri 1
Sh. Aasdeep Sh. Joginder Pal 126(2),285,1 :E,q:ﬁ?ﬁef?;e PW1 examined. Now the
Singh, CJID- son of Sh. Paras State vs. pBP00300202) R NO- 95 90BNS, | 0- case is adjourned to
38 [Pathankot ’ Ram, R/o Bani | Former |Sukhbir Singh| CHI/373/2025 DATED Taragarh |LATER ON ’ 15.07.2025 - 09.12.2025 No 12 1 11 -—- Prosecution Evidence
cum-JMIC, R ) 32025 20.04.2026 for
Pathankot Lodhi, District and others 01.12.2024 ADDED rosecution evidence
Pathankot. 191(2) BNS, [Ujs 285 - fine P
5000/~

U/s 191 :- 2 years




Sr. District Name [Name of theName of[Name of MLA| Sitting/ [Title of the/Case No.CNR No. [Date andPolice Offence Maximum |Date of filingDate of filingDate of filingDate of framingPresent status and its | Stay, if any, by |Total no.| No. of No. of Expected COMMENTS OF
No. Court MP Former |case assigned  in ber of FIR |Station jalleged punisk Challan charge sheet Criminal charge next date higher court of witnesses | witnesses | time of [DISTRICT &

the Court Complaint witnesses| examined | remain to be |c ioSESSIONS JUDGE

examined | n of trial

During the month of]

March, 2026,
|Application for]|
exemption of personal
appearance of]

accusedNaresh Kumar,|
Swaran Kaur, Manish
Kumar Bansal,
Satwinder Singhand|
Kulwinder Kaur has|
been filed. Heard, in|
view of the|

every [reasonsmentioned in the
effort will japplication presence of]
Sh. Harjeet Singh, Madan Lal State Vs PBPTO1- P.S. 09.04.2026 pe made tojaccused is exempted for

PATIALA - Former | Harjeet Kaur | PC/9/2022 12/2022 VIGILANCE | 7 PC ACT 7 years 18.07.2025 - - - - - - - complete [todayonly.Sanction  to|

3 IADJ, Patiala Jalalpur 008703-2022 HEARING/TALBI
Sarpanch

©

BUREAU the trial as [prosecute against|
soon as faccused Ex MLA Madan|
possible |Lal,Gagandeep Singh @
Jolly, Dilawar Kaur
IBDPO has not been
received.Same be
awaited tilll
09.04.2026.Case  also|
adjourned for arguments|
on charge as well as|
forarguments on
application for discharge|
of accused Lakhvir
Singh on thesaid date|
fixed.
During the month of March,|
2026, An application for|
lexemption ~ from  personall
lappearance ofaccused and
lai has been filed.
Heard. In view of|
theapplication, personall
lappearance of  accused|
lai is exemptedfor|
every. today only. Accusgd is|
effort will directed to appear in person|
CIVIL LINES 7 years defence evidence and be made tojon the next dateof hearing,
PATIALA ICIM-cum- - SINGH Former SIMRANJEE 1342018 252018 COMP CASE PATIALA 499,500 IPC imprisonment - - 01/08/18 - consideration for No 23 23 none complete [No exemption application|
IACJSD, Patiala BAINS T SINGH P 06.04.2026 the trial as nw;(‘ﬂiilebs entertain on ‘IZ)Ef
BAINS soon as lhearing. Arguments not|
possible |qqressed as Ld. Counsel for
lcomplainantrequested for an|
ladjournment as he is busy in|
family function. No DWis|
lpresent. Now case stands|
ladjourned to 06.04.2026 for|
remainingarguments and for|
Idefence evidence, if any,
subject to last opportunity.

BRAHM

MOHINDRA
Ms. Ekta Sahota, SIMRAN JEET VS COMI-  |PBPT030127

A

(=1




Sr. District Name of the[Name of[Name of MLA| Sitting/ [Title of the/Case No.CNR No. [Date and[Police Offence Maximum  [Date of filing|Date of filingDate of filingDate of framingPresent status and its | Stay, if any, by | Total no. No. of Expected COMMENTS OF|
No. IMP Former |[case i i ber of FIR [Station jalleged ipunishment |Challan charge sheet |Criminal higher court of witnesses | time of DISTRICT &|
i examined | remain to be \completio SESSIONS JUDGE

examined | n of trial

[During the month of March,)
12026, Heard. Record perused.|
The accused-applicant has|
prayed forrecalling PW1 AS]|
Satnam  Singh, PW3 AS]|
[Hardeep Singh and|
[PW4Jasleen Kaur for further|
lcross-examination. The|
reasons for recalling|
thesewitnesses are cited that
[prosecution has summoned
[Harmandeep Singhafter|
lallowing  the  application|
imoved by them. So the|
defence  counselwants  to|
|cross-examine these|
witnesses and wants to prove
Inew  facts.Cross-examination|
lof PW1 ASI Satnam Singh,)

lhas been conducted|
landfurther ~ PW3  ASI
177 MV Act] every IHardeep Singh has also
State of 1954, 133 effort will e cross-examined,
IMs. Ekta Sahota, IHarinder Pal Punjab Vs. Represantati . . be made to|Singh has been summoned by|
41 PATIALA (CIM-cum- - lsingh Former | Harinderpal | CHI854/22 | BT 99168 Sadar Patiala |on of People| | 7Y | 04112022 04/11/22 04.11.2023 P’°Se°‘(’)‘3‘%‘f2"(;g§“ce for No 8 5 none | complete e prosecution and
IACJSD, Patiala Chandumajra Singh Act and P! T the trial as theaccused  would be at
Chandumajra 283,188 soon as g:mrty and would be given)
. e full opportunity tocross-|
Lp.C possible lexamine the witness qua the|

defence plea of the accused|
land thematerial
laverments  regarding the
case. It is not mentioned
in theapplication as to what|
lare the new facts, which the|
defence wants to put tothese|
(witnesses who have already]|
been examined. PW4 Jasleen|
[Kaur hasalso been cross-|
i i . So, in)|
imy opinion, the applicationis|
\without any merits and|
laccordingly in view of above|
lobservations,  theapplication|
lat hand stands dismissed.|
INow for prosecution|
levidence, caseis adjourned to|
19.03.2026 and fresh notice
to PW Harmandeep Singh,)
lbeissued for the date fixed.




Sr. District Name [Name of theName of[Name of MLA| Sitting/ [Title of the/Case No.CNR No. [Date andPolice Offence Maximum |Date of filingDate of filingDate of filingDate of framingPresent status and its | Stay, if any, by |Total no.| No. of No. of Expected COMMENTS OF
No. Court MP Former |case assigned  in ber of FIR |Station jalleged isk Challan charge sheet Criminal charge next date higher court of witnesses | witnesses | time of [DISTRICT &
the Court Complaint witnesses| examined | remain to be (completio SESSIONS JUDGE
a4 qacne examined | n of trial
H41H5(2)5
6,61,74
75((;))»(72 & every |During the month of
e, Ekia Sah S Sindal 78)79 i A A q beffongvill i\/{arﬁh, 2b026, Original d
s. Ekta Sahota, . weta Jindal >N ppearance of Accuse e made toffile has been summone
42 [PATIALA ICIM-cum- - ]Sjlrn ]?1alb1r Sitting vs Dr. Balbir 2(6:2%12/5 PBl;gz()gé)SOQS - Tripuri Patiala g‘;ig;’ - - - 30.09.2025 - and for awaiting file of No 5 - - complete by Ld. Appellate Court.
IACJSD, Patiala s Singh 351(3)’ 23.04.2026 the trial as|Now tocome up on
351(4); soon as 23.Q4.20%6 for awaiting
356(1), possible |original file.
356(2), 3(5)
Lo
of BNS — -
I[\)/I,SiM‘ngm Kaur, Balbir Singh PBROOL Sri Chamk 303,304,305, A arlgi'sizeclsf)lgic?gemtg:se
43 Rupnanagar | °5 o5 dge, Balbir Singh  [Sitting vs sga;e of  |[CRA/5/2022 [ ouri o (8512011 b 506,34 12C N/A N/A N/A N/A Arguments, 06-04-2026 No 0 0 0 cases .ex.pedi;iously by
Rupnagar Punjal giving shorty
adjournments.
Ms. Manjot Kaur, . IN/A
44 R [District & Balbir Singh  [Sitti oo [crriGa2022 [PEROOL ooy Sti Chamkaur: 323,324,325, N/A N/A N/A N/A A 06-04-2026 N 0 0 0 d
upnanagar Sessions Judge, albir Sing| itting \st B;}a1 ir /63/. 1002685-2022 5/ Sahib 506.34 IPC /. /. / /. rguments, 06-04- o -do-
IRupnagar ng
. Maximum Pb. & Hr. High
Sh. Ashish . 420,406,120-|. : .
45 [Rupnanagar  [Thathai ACIM, Balbir Singh ~ [Sitting gﬁ‘geh";%if‘r CHI/6217/2013 12’?2%(1)?30005 ;g_g‘;‘_;‘én g;‘;irl‘)‘ka“r B,465,467,4 :)‘?‘;';‘:;‘S“:;I‘:h 27.09.2011  [29.03.2014  N/A 29.03.2014 Qf;ﬁ_‘gfégrzé”“h“ order cfb?{ﬁ-%gbo- 16 16 16 %{gatrzz -do-
IRupnagar 68,471 IPC i
ine 2023
. Sohan Singh . . . stayed by Ld.
46 [Rupnanagar iﬁ%ﬁr‘sﬂhib I;i“g";g;‘ﬂ [Former ;’; g‘;‘;‘gar COMI/5/2022 ggégﬁzmooo IPC Complaint  [[PC Complaint[500,506 TPC [2 Year N/A IN/A 04.02.2022 N/A Awa“g‘ﬁgﬂ%‘;é file | Aqdl. sessions 4 4 4 2 Year -do-
Rana Judge, Rupnagar
Sh Dinesh Kumar| Swaran  Singh|Former Enforcement |[COMA/ IPBSA010046 |[ECIR/JLZO/ JALANDHAR[U/S  45(1)7 YEARS 12.07.2017  |NA NA 09.10.2018 Prosecution Evidence on|No 68 67 01 of|1.5 The officer has been
Wadhwa , CBI-1 Phillaur and| Directorate  [08/2017 79-2017 2013 L,ENFORCEM [OF PLMA| 07.04.2026 IProsecution  [Year sensitized to dispose of|
IPunjab, at Mohalil |Avinash Vs Jagjit] DT.25.03.2013 [ENT 2002FOR lapprox the case expeditious as
47 |SAS Nagar Mobhali Chander Chahal & ors. DIRECTORA [THE per the directions issued
TE OFFENCE by Hon’ble Supreme
\U/S 3 AND Court
4 OF PMLA
Sh Dinesh Kumar Jaswant Singh [Sitting Enforcement [COMA/1/2024 PBSA010002 [ECIR/JLZO/ JALANDHAR|U/S 44 & 45|7 YEARS 04.01.2024 NA INA Charges Not|For reply & Arguments |[No 20 0 20 02 The officer has been
Wadhwa , CBI-1 Directorate 072024 10/2022 LENFORCEM [OF PLMA| Framed on Charge on 03.04.2026 \Years sensitized to dispose of]
Punjab, at Mohali Vs Jaswant| DT.23.05.2022 |[ENT 2002  FOR| approx  [the case expeditious as|
Mohali Singh & ors. DIRECTORA [THE per the directions issued
48 |SAS Nagar TE OFFENCE by Hon’ble Supreme
U/S 3 R/w| Court
SEC 70|
IAND 4 OF
PMLA
Sh Hardip Singh, Sadhu  Singh|Former State Vs|PC/25/2023  |PBSA010037 |06 dated 2023  |Vigilance 13(1)(b), Life 05.05.2023  |05.05.2023  |05.08.2022 Charges NotCharge and ConsiderationNIL 35 0 35 2-3  YearThe officer has been
IADJ,Mohali Dharamsot Sadhu  Singh 97-2023 BeuroFS1 [13(2) P.C.Impriesonment Framed 21.04.2026 lapprox sensitized to dispose of]
49 SAS Nagar [Dharamsot |Act the case gxpeqitioqsly as|
per the directions issued
by Hon’ble Supreme
Court
Sh Hardip Singh, Sukhpal  Singh/Former Directorate of COMA/ IPBSA010002 |[ECIR/02/STF/ [ED IU/s 44, 45 of7 YEARS 06.01.2022  |06.01.2022 [NA 27.10.2023 Prosecution evidence|NIL 39 10 29 2-3  YearThe officer has been
ADJ,Mohali Khaira enforcement |01/2022 00-2022 2021 Prevention |with fine fixed 17.04.2026 lapprox sensitized to dispose of|
Vs Sukhpal] of  Money| the case expeditiously as
50 [SAS Nagar Singh Khaira laundering per the directions issued
|Act 2002 by Hon’ble Supreme
Court
Sh Hardip Singh, Sunder  Sham|Former State of|[PC/60/2022 IPBSA010117 |19/15.10.2022  |Vigilance \U/s 8 PC Act|7 YEARS |12.12.2022 12.12.2022  |15.10.2022 18.09.2023 Further order 04.04.2026 |NIL 25 2 25 2-3  YearThe officer has been
ADJ,Mohali Arora Punjab Vs 62-2022 Bureau with fine lapprox sensitized to dispose of]
Sunder Sham the case expeditiously as
51 |SAS Nagar Arora per the directions issued
by Hon’ble Supreme
Court
Sh Hardip Singh, Vijay Singla  [Former State offPC/24/2022  [PBSA010074 |65/24.05.2022  |Vigilance \U/s 7, 7A PC|7 YEARS with23.07.2022  23.07.2022  |24.05.2022 Charges Not/Charge and Consideration|NIL 19 0 19 2-3  YearThe officer has been
IADJ,Mohali Punjab Vs 20-2022 Bureau |Act Fine Framed 09.04.2026 lapprox sensitized to dispose of]
Pardeep the case expeditiously as
52 |SAS Nagar Kumar per the directions issued
by Hon’ble Supreme
Court
Sh Hardip Singh, Sadhu  Singh|Former State Vs|PC/30/2022  |[PBSA010078 |07 dated|Vigilance 7,7A,13(1) [Life 06.08.2022  [06.08.2022  |06.06.2022 Charges NotWritten Statement  and|NIL 89 0 89 2-3  YearThe officer has been
IADJ,Mohali Dharamsot Sadhu  Singh 60-2022 06.06.2022 BeuroFS1 |(A)(2) P.C.Impriesonment Framed reply 21.04.2026 lapprox sensitized to dispose of]
Dharamsot & |Act the case expeditiously as
53 [SAS Nagar Ors 120BIPC per the directions issued
&(409,420,4 by Hon’ble Supreme
65,467,468,4 Court

71 IPC|




Sr. District Name [Name of theName of[Name of MLA| Sitting/ [Title of the/Case No.CNR No. [Date andPolice Offence Maximum |Date of filingDate of filingDate of filingDate of framingPresent status and its | Stay, if any, by |Total no.| No. of No. of Expected COMMENTS OF
No. Court MP Former |case assigned  in ber of FIR |Station jalleged isk Challan charge sheet Criminal charge next date higher court of witnesses | witnesses | time of [DISTRICT &
the Court Complaint witnesses| examined | remain to be (completio SESSIONS JUDGE
examined | n of trial
Sh Hardip Singh,- SADHU FORMER [ED VS|COMA/2/2024 | PBSA01- ECIR/JLZO/ ED Prevention |[UPTO 713.03.2024 |- 11.11.2014 18.03.2025 Prosecution evidence |- 13 3 13 2-3  YearThe officer has been
IADJ,Mohali SINGH SADHU 001985-2024 (11/2022 of  Money|YEARS WITH]| 21.04.2026 lapprox sensitized to dispose of|
DHARAMSOT SINGH Laundering |FINE the case expeditiously as
54 [SAS Nagar DHARAMSO |Act UJs| per the directions issued
T 44,45, 3,4 by Hon’ble Supreme
IPMLA Court
Sh Hardip Singh,|- SADHU IFORMER [ED VS|COMA/3/2024 PBSA01- ECIR/JLZO/ ED Prevention |[UPTO 714.03.2024 |- 11.11.2014 28.10.2025 Prosecution evidence |- 28 5 23 2-3  YearThe officer has been
IADJ,Mohali SINGH SADHU 002013-2024 |12/2023 of Money|YEARS WITH] 21.04.2026 lapprox sensitized to dispose of]
DHARAMSOT SINGH ILaundering |FINE the case expeditiously as
55 |SAS Nagar DHARAMSO |Act Uls| per the directions issued
T 44,45,3,4 by Hon’ble Supreme
PMLA Court
Sh Hardip Singh,|- Bikram  SinghFORMER |State Vs|PC/31/2025  [PBSA01- 22/25.06.2025  |Vigilance 13(1)(b), UPTO 10[22.08.2025  [22.08.2025  |----- Charges NotCharge and Consideration|- 273 - 273 2-3  YearThe officer has been
IADJ,Mohali Majithia Bikram Singh 008140-2025 Bureau 13(2) P.C.[YEARS WITH Framed 18.04.2026 lapprox sensitized to dispose of]
56 SAS Nagar Majithia |Act FINE the case e_xpeglitiou_sly as|
per the directions issued
by Hon’ble Supreme
Court
SAS NAGAR Sh - [Bikram FORMER State VSREMP PBSAOQ1- State Crime [25,27A,29 Challan  not| Challan not presented|
Harsimranji Singh Bikram  Singh 002672-2022 _ NDPS Act R presented  till R _ same be also awaited for _ _ R _ _ R
57 |SAS Nagar t  Singh, Majithia Majithia date 18.04.2026
|IADJ,Mohal
[Efforts are
being
Sh. Munish Aman Arora . . imade to
. Sh. Aman o .. PBSG010002 323, 452, Consideration on "
58 |Sangrur Singal, D & SJ NA Arora Sitting Vs Rajinder | 15/09.01.2024 702024 NA NA 148, 149 IPC 7 years NA NA NA N/A 19.05.2026 No 0 0 0 dispose the
Sangrur Deepa case as
early as
ossible
Efforts are
being
Sh. Munish Rajinder imade to
59 |Sangrur Singal, D & SJ NA Sh. Aman Sitting Deepa Vs | 34/14.03.2024 PBSG010023 NA NA 323, 452, NA NA NA NA N/A /Argument on 19.05.2026 No 0 0 0 dispose the
Arora 802024 148, 149 IPC
Sangrur Aman Arora case as
early as
[possible
Case
stayed
from
Hon’ble
Supreme
Court and
. No order has been .
Sh. Balwinder s ifurther This is stayed by
Sh. Dhanwant State Vs PBSG010000 132 of . 143,302,149 . received from apex Court. R
60 |Sangrur Kumar, ADJ NA Singh Ex. MLA Former | \ = Singh 58/16.09.2014 482004 18.05.2004 Dhuri IPC for life. 16.09.2004 | 28.11.2005 NA 28.11.2005 Awaiting for further order stayed 19 11 8 necessary [Hon b_le Supreme Court
Sangrur steps be  |of India
on 02.04.2026
taken after
lawaiting
orders of
IHon’ble
Supreme
Court
[Efforts are
Sh. Jagmilap Hitesh '::;3% t The Concerned Officer
61 [Sangrur Singh Khushdil, |Mallikarjun NA Sitting | Bhardwai Vs | e on 402023 | PBSG030069 NA NA 499/500 IPC| 2 years NA NA 06.06.2023 Not framed ~ [Evidence on 23.04.2026 No 0 0 0 ldispose the| 72 directed to dispose
Civil Judge (Sr. | Kharge Mallikarjun 002023 case as off the case on Priority
Div.), Sangrur Kharge basis
early as
ossible
SBS Nagar - . NIL
T As per information
Punjab Vs 353/356, -
Court of Sh. Sukhbeer 171-F received from the
62 o1 Muktsar Mohinde Partap | Sukhbeer Former | Singh Badal |UCR/119/2025| PBSMBL- 1 955/05 102018 | Lambi  [143/147/506/ 3 Years | 05.12.2025 NA NA NA Appearance NO 0 0 0 One  Judicial Officer, the case
Sahib Singh Libra, |Singh Badal 004248-2025 04-04-2026 Month is expected to be
Ex. Deputy 379/149/188 . .
JMIC, Malout H disposed off within one
Cheif IPC,
et g month.
. As per information
Punjab Vs -
Court of Sh. received from the
: . Sukhbeer R 341/323/506/| Appearance L X
63 o Muktsar Mohinde Partap | Sukhbeer Former | Singh Badal [UCR/120/2025 PBSMBL- 195019090018 |  Lambi  [427/148/149/] 02 Years | 05.12.2025 NA NA NA NO 0 0 0 One  Judicial Officer, the case
Sahib Singh Libra, |Singh Badal 004249-2025 Month is expected to be
Ex. Deputy 188 04-04-2026 . .
JMIC, Malout Cheif disposed off within one

Aios
Minister

month.




Sr. District Name [Name of theName of[Name of MLA| Sitting/ [Title of the/Case No.CNR No. [Date andPolice Offence Maximum |Date of filingDate of filingDate of filingDate of framingPresent status and its | Stay, if any, by |Total no.| No. of No. of Expected COMMENTS OF

No. Court MP Former |case assigned  in ber of FIR |Station jalleged punisk Challan charge sheet Criminal charge next date higher court of witnesses | witnesses | time of [DISTRICT &
the Court Complaint witnesses| examined | remain to be (completio SESSIONS JUDGE
examined |n of trial | " L
Proceedings-stayed-by
Hon’ble High Court vide|
1. Manjit Singh 188,269,270 Six gryd;rde}:legi(c)gozzom
Sh. Amandeep 2. Kultar Singh IPC, 51-B months - N
64 Tarn Taran Singh, ACM,  |N/A Sandhwa siing VS [174106.00.2021 00 1030026 %60332‘8‘;0 SadarTam Inycasier 6 Months  06.09.2021  [06.00.2021  |N/A 03.06.2023 F“(;Tgﬁgg” Yes 11 9 2 after stay A‘;”E}[“dfr Singh Grewal
[Tarn Taran 3. Laljit Singh anjit Sing| e aran Management o gets and Ms. Justice Kirti
Bhullar |Act vacated Singh, Judge in CWP-
IPIL-29-2021 (O&M)
and CWP-PIL-112-
Poaceedingsstayed by
Hon’ble High Court vide|
Three order dated 09.02.2024
188,269 IPC, months by Mr. Justice
Sh. Jagjeet Singh. Virsa Singh State Vs PBTTA10000 113 dated 51B Disaster Charge not Further Orders / |Anupinder Singh Grewal
65 [Tarn Taran SDJM, Patti N/A Valtoha Former oo njit Singh |°2/03-01:2022 ha5079 14.08.2020 Valtoha Management |0 MOnths  [24.12.2021 24.12.2021  N/A framed yet 18.04.2026 Yes 10 0 10 after f‘ay and Ms. Justice Kirti
Act Y agceatse 4 |Singh. Judge in CWP-
IPIL-29-2021 (O&M)
and CWP-PIL-112-

623~




Details of pending cases/complaints against MPs/MLAs in U.T.Chandigarh Sessions Division as on 31.03.2026.
Sr. [Name of the Court Name of MP | Name of MLA Sitting/ Title of the | Case No. CNR No. |Date and number off  Police Offence Maximum  |Date of filing| Date of filing Date of Present status and its| Stay, if | Total no. of No. of No. of |[Expected time| Comments of Ld.District & Sessions Judge
No. Former case assigned in FIR Station alleged punishment Challan charge sheet filing next date any, by | witnesses | witnesses | witnesses |of completion of|
the Court Criminal higher examined | remain to |trial
Complaint court be
examined
Case adjourned to . .
On perusal of the concerned file Case was adjourned to|
02.04.2026 for SIX MONTH N . "
hearing arguments on| IN APPROX AS 02.04.2026 for hearing arguments on the application filed
SH. Rajinder Pal the application filed PRELIMINA AND WHEN under section 72(2) BNSS/ section 70(2) Cr.P.C by the
1 SH.RAHUL GARG, |SUKHBIR 0 Former Singh vs NACT |CHCH03000 0 0 U/S 500,501 0 0 0 31.01.2017 ndeprpsection 72(2) YES 8 0 THE IApplicant/Accused/ Respondent. In compliance of the
ACIM SINGH Sukhbir Singh | 692/2017 692017 IPC o ];NSS/ section 70(2) EVIDENCE PROCEEDING letter no.1047 Spl. Dated 29.09.2020 and letter
BADAL Badal 6 n0.907/Spl./Gaz.11.17 dated 27.05.2022, Judicial officer
Cr.P.C by the S START . "
. EXAMINED concerned has been directed to expedite the case at the
Applicant/Accused/ AGAIN -
learliest.
Respondent.
Certified copy of
Orders dated
15.10.2024 in CRMM
No.24842, 18286 and
SB%(RAMJIT Ho?gl(n)(e ?—iizgzc?:mrt SIX MONTH | On perusal of the concerned case file,Certified copy of
SH SINGH received an%l as per APPROX AS | Orders dated 15.10.2024 in CRMM No.24842, 18286 and
- State vs. PCH AND WHEN | 8807 of 2023 Hon’ble High court received and as per the
2 | SHRAHUL GARG, Balwinder  MAJITHIA Former | Balwinder |4643/27.05| CHCHO3006| 57,07 46 5020 26 U/S 188 IPC | Upto 6 Month | 27.05.2021 | 27.05.2021 0 the matter has been |y pq 7 0 7 THE matter has been adjourned Sine-die and interim order(s) in
ACIM Singh MLA AND . 3022021 adjourned Sine-die X e
Singh Bhunder| .2021 AN . PROCEEDING; respect of the case has been continued. As such this file is
Bhunder SH.MALKIAT and interim order(s) in o,
S START ordered to be put up on 18.04.2026 for awaiting further
SINGH, respect of the case has AGAIN order.
[EX.MLA been continued. As :
such this file is
ordered to be put up
on 18.04.2026 for
awaiting further order.
No prosecution
'witness was present or| THREE
SH. HEERA State vs. served for 13.03.2026 MONTH o s e conans can o com . g o st o n compliance of the letter|
SH.RAHUL éINGH HEERA PCH CHCHO3006 and 30.03.2026 Pws FROM THE |no.1047 Spl. Dated 29.09.2020 and letter|
3 GAf{G ACIM 0 GABRIA. EX Former SINGH 4642/27.05 3012021 139/09.08.2020 26 U/S 188 IPC | Upto 6 Month | 27.05.2021 | 27.05.2021 0 were ordered to be NO 6 0 6 DATE OF [n0.907/Spl./Gaz.I1.17 dated 27.05.2022, Judicial officer|
> MLA! GABRIA, EX| .2021 summoned again for APPEARANC |concerned has been directed to expedite the case at the
MLA 17.04.2026 for E OF learliest.
recording prosecution ACCUSED
evidence.
Vide order dated
09.02.2024 in CRMM
5886 OF 2024 , CWP-|
PIL-29-2021 (O&M)
& CWP-PIL-112- .
STATE VS. : On perusal of the concerned case file no further orders
SH.GURMEET 2023 Hon’ble High APPROXIMA H N .
SH.SACHIN - GURMEET |PCH.4637/| CHCH03006 SECTOR- received from Hon’ble High Court. Case was adjourned to
4 YADAV, CJM N.A SINGH @ Sitting SINGH & 2021 2152021 324 DT.24.10.2020| 39, CHD. U/S 188 IPC |Upto 6 months | 26.05.2021 | 26.05.2021 0 court has Slafyed the No 6 5 1 TELY THREE 104.04.2026 for awaiting further orders from Hon’ble High
MEET , MLA Case proceedings For MONTHS
ORS. L (Court.
awaiting further
orders from Hon’ble
High court case
adjourned to
04.04.2026




Details of pending cases/complaints against MPs/MLAs in U.T.Chandigarh Sessions Division as on 31.03.2026.

Sr. [Name of the Court Name of MP | Name of MLA Sitting/ Title of the Case No. CNR No. |Date and number of,  Police Offence Maximum Date of filing| Date of filing Date of Date of Present status and its| Stay, if | Total no. of No. of No. of |[Expected time| Comments of Ld.District & Sessions Judge
No. Former case assigned in FIR Station alleged punishment Challan charge sheet filing framing chargenext date any, by | witnesses | witnesses | witnesses |of completion of|
the Court Criminal higher examined | remain to ftrial
Complaint court be
examined
Vide order dated
29.11.2025 passed in
CRMM No.14540 ,
15706, 22450, 24972
1. Sh.Harpal of 2023 proceedings
Singh Cheema. are quashed qua the
2. Master Baldev petitioners accused
Singh. namely Bhagwant
3. Ms.Baljinder Mann, Aman Arora, APPROXIMA On perusal of the concerned case file, Vide order dated
Kaur Baljinder Kaur, TELY THREE 29.11.2025 passed in _CRMM No.14540 , 15706, _2_2450,
4.Sh.Gurmeet Manjit Singh 24972 of 2023 proceedings are quashed qua the petitioners|
Sh. Bhagwant|: i i : MONTHS  laccused namely Bhagwant Mann, Aman Arora, Baljinder|
SH.SACHIN Singh glré%hh;lay?rt State vs Pch CHCHO03012 ;Olt‘-ce Ch t gillaslf)g;; Na'lillndedr AFTER THE |Kaur, Manijit Singh Bilaspur, Narinder Singh Shergill and
5 YADAV.CJM [ManmMP B?f‘;:;uria Sitting | Bhagwant |5143/06.09| (oo o0 01 Dt. 10.1.20 Secat ;S‘; U/S 188 IPC | Upto 6 months | 13.10.2021 | 13.10.2021 0 fraf;egg “é’t H;‘;gal Si;rﬁ‘wﬁgse Yes 16 0 16 VACATION |Harpal Singh whose name are clear from the Memos of
’ (Now CM singh Mann 21 4 yet. p {g P OF STAY |parties. Reply to the application for discharge of accused
Punjab) 6.Sh.Aman CHD. name are clear trrom FROM [filed by prosecution. Case adjourned to 09.04.2026 for
|Arora. the Memos of parties. HON”BLE [@rguments on the application under section 239 CrPC filed
7. Sh.Narinder Reply to the HIGH COURT by accused. Judicial officer concerned has been directed to|
Sher application for lexpedite the case at the earliest.
8. Sh,Jai Singh discharge of accused
Rodhi filed by prosecution.
9. Ms.Sarabjeet Case adjourned to
Kaur Manka 09.04.2026 for
arguments on the
application under
section 239 CrPC
filed by accused.
1. Sh.Aman
|Arora.
2.Sh.Jarnail Ld.Counsel for the
Singh. accused Saravjit Kaur
3. Master Baldev has placed on record a| APPROXIMA
Singh screenshot of the TELY THREE )
4.Mgs.Sarabjeet s quashing petition filed MONTHS _|On perusal of the concerned case file, Ld.Counsel for
Kaur Manuke tate vs Pch before Honble High AFTER THE the accused Saravijit Kaurl has plgg:ed on record a
6 SH.SACHIN NA  [5.ShKulwant | Sitting AMAN 1y 178/04.0g) CHCHO31S1| 26, 06 10,2021 ps3 | /5188186, 1 1y 3 vears | 04.08.2022 | 04.08.2022 0 18.03.2023 | Court, Chandigarh | Yes 17 3 14 | VACATION [Screenshot of the quashing pefition filed before
YADAV, CJM Si N ARORA & 642022 353, 332 IPC N Hon’ble High Court, Chandigarh vidle CRMM 12648-
ingh Pandori ORS 2022 vide CRMM 12648- OF STAY 0026, C N s
R X . . Case adjourned to 06.04.2026 for awaiting
6.Sh.Jai Kishan 2026. Case adjourned FROM further orders from Hon'ble High Court
IRori to 06.04.2026 for HON”BLE 9 }
7. Sh.Manjit awaiting further HIGH COURT
Singh orders from Hon’ble
8.Ms.Anmol High Court.
Gagan Manni
B Vide order in CRMM
1.. Sh.Blkr.evlml No.43340 of 2024
Singh Majithia Hon'ble High court has
(Sitting MLA) been received whereby
2.Sh.Daljit Singh the proceedings are
Cheema quashed qua the
(Ex.MLA). pe“"g’r“e’s Da'l"ds'”gh On perusal of the concerned case file Vide order in
3. Pawan Tainnu Maheshinder Singh. in CRMM No.43340 of 2024 Hon'ble High court has
(MLA sitting) view of the said order been received whereby the proceedings are quashed
4. Sh.Surjeet proceedings qua FIVE qua the petitioners Daljit Singh Cheema and
Rakha, State vs adc?\lﬂlsﬁd ?,?Ij(i; Sigsh " MONTHS Maheshinder Singh. In view of the said order|
(EX.MLA) 5. . BIKRAM Pch U/S188, 186, and Maheshinder Sing FROM THE [proceedings qua accused Daljit Singh and
7| pashcH NA  [ShNK Sharma, | SMUM8 & TSiNGH 19942212/ HCHOS02 | g706112001 | ps3 (353,332,334 | Upto3years |22122022| 22122022 | 0 | (harsenot | arequashed An |y 18 0 18 | DATEOF Maheshinder Singh are quashed. An application
’ (MLA sitting) MAJITHIA &| .2022 IPC YU 1 eation 239 CIPC/262 APPEARANC junder section 239 CrPC/262 BNSS was filed by|
6.Sh.Prem Singh ORS. BNSS was filed by E OF laccused. Reply to the application for discharge of]|
Chandumajra accused. Reply to the ACCUSED [accused filed by prosecution. Ld.APP for the state
(Ex MP) application for discharge| requested for 2 weeks time on the grounds that the
7. Sh.Mahesh of accused filed by state is filing SLP against the orders of Hon’ble High
prosecution. Ld.APP for "
Inder Grewal the state requested for 2 Court.Case adjourned to 09.04.2026.
(Ex,MP) weeks time on the
8. Sh.Kanwar grounds that the state is
Singh Rozi filing SLP against the
(MLA sitting) orders of Hon’ble High

Court.Case adjourned to|
09.04.2026




Details of pending cases/complaints against MPs/MLAs in U.T.Chandigarh Sessions Division as on 31.03.2026.

Sr. [Name of the Court Name of MP | Name of MLA Sitting/ Title of the Case No. CNR No. |Date and number of,  Police Offence Maximum Date of filing| Date of filing Date of Date of Present status and its| Stay, if | Total no. of No. of No. of |[Expected time| Comments of Ld.District & Sessions Judge
No. Former case assigned in FIR Station alleged punishment Challan charge sheet filing framing chargenext date any, by | witnesses | witnesses | witnesses |of completion of|
the Court Criminal higher examined | remain to ftrial
Complaint court be
examined
FIVE on s o v ot o, com i g ot e T st e e b i an 01520511
1. Shﬁlfarinder . U/ Case adjourned to MONTHS cogg)liance of the lletter n04104tj7 ScIl)L Dated 29.09&202?
Singh (Sitting State vs Pc FROM THE fand letter no.907/Spl./Gaz.11.17 dated 27.05.2022, Judicial
8 ‘;EDS:&%IJTA NA MLA) Sitting | Sh.Narinder [2076/03.11 nggl;%&’z(;ZB 20/12.02.2023 PS39 S;;;’;;?’fgg’ Upto 3 years | 02.11.2023 | 02.11.2023 0 fcr:f;egg n;t recil‘lziior:‘gz{]l%geff:tion No 21 0 21 DATE OF [officer concerned has been directed to expedite the case at|
’ Singh & ORS.| .2023 ,IPC, yet evidl:e’nce APPEARANC the earliest. The Concerned Judicial officer has also been
: E OF directed to make strenuous efforts to dispose of the case at
ACCUSED (the earliest and no unnecessary adjournment be given.
PW3 victim has been On perusal of the concerned case file, case ,PW3
partly examined in victim has been partly examined in chief. Her further
chief. Her further lexamination in chief has been deferred for want of|
examination in chief WITH IN ONE|S35¢ property. Witness was bound down for|
5.08.2023 has been deferred for YEAR FROM 04.04.2026. Case adjourned to 04.94.2026 for|
SH.SACHIN SH.SANDEEP STATE VS. PCH CHCHO3022 U/S 354, 354- AT‘S‘Z‘SPM CHARGE |want of case property. ‘THE DATE OFrez:ordlng evidence of the Complainant. In
9 YAbAV cIM NA SINGH EX Former | SANDEEP |1558/28.08 4002023 168/31.12.2022 |SECTOR-26|A, 354-B, 342, 7 years BEi?ORE 25.08.2023 NA FRAMED on | Witness was bound NO 45 4 41 APPEARANC compliance of the letter no.1047 Spl. Dated
’ MLA SINGH .2023 506, 509 IPC 29.07.24 down for 29.09.2020 and letter no.907/Spl. /Gaz.1l.17 dated
Ld.CIM E OF THE . N
04.04.2026.Case ACCUSED 27.05.2022, Judicial officer concerned has been

adjourned to
04.04.2026 for
recording evidence of
the Complainant.

directed to expedite the case at the earliest. The
Concerned Judicial officer has also been directed to|
make strenuous efforts to dispose of the case at the|
learliest and no unnecessary adjournment be given.




